OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH: ALLAHABAD.

Original Applicatien Ne.1247 ef 2003.

Allahabad this the 24th day ef Novewber 2003,

Hen'sle Maj Gen K.K. Srivastava, Member-A.
Hen ! A Bhatnaga ber—J.

Aftak Mehd. Khan,
S/e Late Navi Mehd.
R/e T-7/A, Railway Ce leny,
N.E. Railway Station, Mandhana,
Kanpur,
eence -.Applicant.

(By Advecate : Sri K.K. Mishra)
Versus.,

1. Unien ef India
threugh General Menager,
Nerth East Railway,
Ger akhpur,
2. Divisienal Raeilway Manager,
Nerth East Railway,
Izatnagsr, Bereilly.
3. Senier Divisienal Persennel Officer,
Nerth East Railway,
Izatnagar, Bareilly,

. sessses.Respondents.

(By Advecate : Sri K.P. Singh)

S RPER.

(By Hen 'mle Maj Gen K.K. Srivastava, A.M)

In this O.A,,filed under sedtion 19 of
Administrative Tribunals Act 1985, the applicant has
prayed fer directien te respemdents te pay the salary
fer the periecd of 04,06,1999 te 08,06.2001.

2.  The grievance of ithe applicent is that in
pursuance te 'the directiens centained in the letter

k



o
of respondents dated 01.06.2001 (Annexure A-5) . the

applicant filed his representation followK? by reminder, L
last being dated 26.04.2002 (Annexure A-6)QukTi Sme e Sl pondiig.

3 Learned counsel for the applicant submitted

that respondents dught to have decided the representation

Mol
of the applicant which they have nct dow@ se far.

4, This is a fit case to be decided at the
admission stage itself, therefore, we are rejecting the
prayer of the respondent's counsel for grant of time

to file counter affidavit.

Sa We have heard counsel for the parties,
perused the records. The following has been mentioned
by the respondent No.3 in the letter d=z=ted 01.06.2001

(Annexure A-5).

“qfe ATT ATE AT GAT 22y Y e =Y of
7 HAT A FTRTIT jevT sty Y atg & mm ¥
e 3a5TYT JTHRT & 739 21

6. In view of the above, in our opinion, the interest
of justice shall better be served if direction is given

to respondent No.2 to decide the representation of the
applicant dated 26.04.2002 by a reasoned and speaking

order within specified time.

7 In the facts =nd circumstances of the case,
the O.A. is disposed of at the admission stage itself
with direction to respondent No.2 to decide the

representation of the applicant daﬁgd 26.04.2002 by a
reasoned and speaking order withinipe;iod of 2 months from
the date of communication of this order.

No order as to costs. \ﬁkﬂ

(_/
Member=J Member-A.
Manish/=-



